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C.A, No, £587/93 Date of Jecision: 21.3,.94

2.0, YUREEL ¢ Applicant,

VERSUS

UNIoW CF IMNOIA £ QRS

-0

Rezrondents,
Applicant present in person.

Mr, M., Pafiq puts app=arnace on behalf of

Mr. S.5. Hasan ¢ Counsel for the respondents,
CORAM ¢

Hon'hle Mr, Justice D,L, Mehta, Vice-Thairman

PER HOM'ELE MR, JUSTICE D.L. MIETZ, VIZTE=CHATIRMAN:

Heard the krned counszel for the parties,

2. The admitted fact i

101

that the applicant retired in
1987. Departmental proceedings:s were penling against him,

Vide Annexure 3A-4, dated 17.1 91, he wasz inform=d that the
Pailway Bozrd has taken the Jzcizinn thqf the DAR caze ageinst
him ke lronped. The applizant was also lnformed that arrange-

ments are keing male to release the settlement dues withhelld
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nn account of the above ca:
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. The Jdepsrtment sought clarifica-
tion about the interest ani the railway anthorities informed
the applicant that by way of clarification it ﬁas not an
h:nourable and total evonerstion Imt the proceedingz wére
dropped taking into concideration that he haz retired. To

¥z2p the proceedincsz pending for a pericd of ¢4 years ani
thereafter to Arop the procssadings and to inform the applicant
that he is not entitled for interest is penal in charactzr,
Either there iz an acguittal, exoneration or iischarge. Once a

decizion ig talen for Jdropping the proceedings, it amounts to

Aischarging the applicant from the allegations mals against him,

3. In the rezult, the 0.A, iz accepited anl the applicant
ie entitled for the intsrest at the rate of 12% on ths amcunt

late paid to him, The applicant chall be entitled for ths

interect from three months after the date of hisz retiremsnt.
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The am>unt should be paid within a reasonakle perind kut

not later than three months from the reczipt of the copy
of this order.

4, The 0.A, iz Jicpcsed of accordingly, with no

order as to costs,
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( Y.L, MEHTA )
Vice-Chairman



